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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 595/2022

(TANO.423/2024)
SARITA SINGH
...APPLICANT
VERSUS
STATE OF UTTAR PRADESH
...RESPONDENT
INDEX
S. NO. PARTICULARS PAGE NO.

AFFIDAVIT ON BEHALF OF DISTRICT
MAGISTRATE, MEERUT, UTTAR PRADESH IN
COMPLIACE OF ORDER DATED 04.10.24.

A COPY OF THE NOTICE DATED 09.10.2024 1S
ANNEXED HEREWITH AND MARKED AS
ANNEXURE RI1.

TRUE COPY OF LETTER NO 1573/RC-
MAWANA/2024, DATED 5.11.2024 IS ANNEXED
HEREIN AS ANNEXURE R2.

A COPY OF NOTICE DATED 25.112024 1S
ANNEXED HEREWITH AND MARKED AS
ANNEXURE R3.

h

A COPY OF NEWSPAPER CLIPPING OF THE
AFOREMENTIONED OPERATION/INCIDENT
AND PHOTOGRAPHS ARE ANNEXED
HEREWITH AND MARKED AS ANNEXURE R4.
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0. TRUE COPY OF THE AFFIDAVIT DATED
05.12.2024 IS ATTACHED HEREIN AS
ANNEXURE RS5.

i COPY OF RECENT ORDER DATED 02.12.2024
PASSED BY THE HON’BLE SUPREME COURT

IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE R6.

THROUGH

i
BHANWARPAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar09jadon/ v

DATE: 06.12.2024
PLACE: NEW DELHI
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PRINCIPAL BENCH, NEW DELHI 3
ORIGINAL APPLICATION NO. 595/2022 ;
(1A NO.423/2024) - &l mk
) IATTIDATIT 2022}
SARITA SINGH i“““‘fi’iliiif
SATE ...APPLICANT
QN VERSUS
5, STATE OF UTTAR PRADESH
(Fr> / = ...RESPONDENT

{ S AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, MEERUT,
UTTAR PRADESH IN COMPLIACE OF ORDER DATED 04.10.24.

L. _rb&e,pgkg Meera aged about a®  years, S/o  Shri
T Clesnemss Mee ney . posted as District Magistrate of Meerut, do hereby

most solemnly state and affirm as under:

I. That 1. the District Magistrate of Meerut, Uttar Pradesh, am well
conversant with the facts and circumstances of the present case and am
competent to swear this affidavit. I affirm that this Aftidavit is being filed

by the Deponent in regards to the Original Application No. 595/2022.

19

At the outset, with utmost respect it is submitted that the deponent has the
highest respect and regard to the order passed by the Hon’ble tribunal and
duty bound to fulfil the obligation which are assigned under the law and

direction passed by this Hon"ble tribunal in true letters and spirit.

That the Original Application was registered under Suo-motu jurisdiction

w

Gram Pradhan of Nangla Gosai. Block Parikshitgarh, Tehsil Mawana,
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District Mcerut. The petition alleges encroachment on land within a lake
and Wildlife Sanctuary in Nagla-Gosai, Block Parikshitgarh, Tehsil
Mawana, District Meerut, asserting that such encroachment is causing
substantial damage to the arca’s biodiversity, environmental integrity and

ccological balance.

4. The Hon’ble Tribunal passed the following order dated 04.10.2024:

“...16. In these facts and circumstances, we do not find that there is
any justification with District Magistrate not to ensure restoration
of entire water body is its original shape. We, therefore, direct him

to take appropriate steps and restore water body in question in its

original state within two months... "

5. That it is humbly submitted before the Hon’ble Tribunal that in compliance
of Order dated 04.10.2024, the authorities have taken a serious note to the
directions issued. In pursuance to the above- mentioned order issued by the
Tribunal, the office of Tehsildar has issued a notice dated 09.10.2024
against the residents residing at Gata number 569 and 572, which is
recorded as lake. As per the direction issued by the Hon’ble Tribunal. 15
days of time was given to the encroachers to remove encroachment, or the
encroachment will be removed by the authorities by taking necessary

actions against them.

A copy of the notice dated 09.10.2024 is annexed herewith and marked as
ANNEXURE RI.

6. It is respectfully submitted that, through letter No. 1573/RC-
Mawana/2024, dated 5.11.2024, issued from the office of the Tehsildar.
Mawana, to Biplava Narayan, resident of Nagla Gussain, Tehsil Mawana.

District Meerut. A strict warning and directions have been issued by the
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Tehsildar to the Bengali residents in accordance with the order dated
04.10.2024 passed by the Hon’ble Tribunal, directing the removal of the
illegal encroachment from the lake land. The letter further stipulated that,
in the event of non-compliance, stringent legal actions would be taken

against the encroachers.

True copy of letter No 1573/RC-Mawana/2024, dated 5.11.2024 is annexed

Y "“\: hel‘ein as ANNEXURE R2-

/1. That additionally, subsequent to the aforementioned letter, letters dated

05°11.2024 and 11.11.2024 were further issued directing the encroachers

to remove the encroachment from the catchment area of the lake in
question, as per the direction issued by the Hon’ble Tribunal dated

04.10.2024.

. That it is respectfully submitted that the encroachers have been made aware
of the direction passed by the Hon’ble Tribunal. Furthermore, the
authorities, apart from issuance of directions through the letters, have been
holding meetings with the encroachers at intervals in order to resort the
issue at present and comply with the directions issued by the Tribunal. In
addition to the aforementioned measures taken by the authorities to address
encroachments, the Court of Tehsildar Mawana has issued eviction orders
and imposed fines on a total of 75 individuals. These orders. dated
26.10.2024, 29.10.2024, and 11.1 1.2024, pertain to the removal of

encroachments from lake land under Section 67 of the Uttar Pradesh

Revenue Code, 2006.

. That it is humbly submitted before the Hon’ble Tribunal, that during the

meetings with the encroachers, pleas have been made by the encroachers
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citing to their hardships and financial situations. Requests have been made
bv the encroachers for some further time to remove the encroachment and

relocate at their own accord.

10.That pursuant to the pleas made by the encroachers. notice dated
15.11.2024 was issued by the Tehsildar, for compliance t0 the directions
issued dated 04.10.2024. to the Bengali encroachers of the lake with

TN ~ . S e
7 AT 2> reference to the previous letters dated (5.11.2024 and 11.11.2024. It 1s

N e, <
g

/A \§.\\ \ submitted that vide the aforesaid notice. 2 davs further ime was prov ided
{ \—1 S \ & -
H N &N \\\; . =
N ﬁ{:/ = to the encroachers for removal of encroachment at their owWn accord.
by .\‘ \“ S .
&:;\; _/_*.. However. even after granting of additional time. the encroachers failed 10
O S ) . . . .. .
k‘;f ' comply with the directions of the notice issued by the Tehsildar.

A copy of notice dated 25.112024 is annexed herewith and marked as

ANNEXURE R3.

11.That pursuant to failure of compliance to the notice issued by the
encroachers. subsequent to granting them with additional time. the
operation for removal of illecal encroachment was conducted on
3.12.2024. However, the operation for removal was strongly hindered by

he Bengali residents. For the removal of encroachment. the steps taken by

~—t

the authorities included removal of the kaccha pakka houses built on the
oncroached land using the JCB. Nevertheless. the measures taken by the
authorities could not be fruitful as the residents were adamant on hindering
the process by way of standing in front of the JCB so as to stop the process
£ removal. The females and the children present came and stood in front
he JCB in order to prevent the JCB to remove the kaccha/pakka houses
on the encroached land. The operation caused 2 havoc for which the help

of the Police department was also taken in order to maintain order and
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control in the circumstances, nevertheless, the removal could not be carried

out.

A copy of newspaper clipping of the aforementioned operation/incident

and photographs are annexed herewith and marked as ANN EXURE R4.

12.That it is pertinent to mention that after the operation of removal of illegal
encroachment conducted on 3.12.2024, the applicants have submitted an
— affidavit to the Sub-District Magistrate, District Meerut, and the

il '1".‘ A AN . .. B - .
4 -;;/Ji-‘--”«:\g"_&@pproprlate authorities dated 05.12.2024, stating that their financial
/ / . AN

N\ ¢ condition is very poor and that they have nowhere else to go due to the cold

‘wave. Additionally, it was stated in the aforementioned affidavit dated
- 05.12.2024, that few of the encroachers have relocated from the
encroached area at their own accord. Subsequently, they requested that the
40-year-old kaccha/pakka house may not be demolished until a final
decision is made by the Supreme Court. Furthermore, they stated that the

Bengali families are willing to vacate the disputed site without any protest

or pressure.

True copy of the affidavit dated 05.12.2024 is attached herein as
ANNEXURE RS.

13.That a further request by the encroachers, via the Affidavit dated
05.12.2024, was made that they may be granted some additional time to
remove the encroachment voluntarily. The request made was in
consonance of the Appeal made by the encroachers in the Hon’ble Supreme
Court against the impugned Order dated 04.10.2024 passed by the Hon’ble
Tribunal. The Appeal filed by the encroachers is pending before the
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.

Hon’ble Supreme Court containing Special Leave to Appeal No.

28336/2024.

Copy of recent Order dated 02.12.2024 passed by the Hon’ble Supreme
Court is annexed herewith and marked as ANNEXURE R6.

14.The deponent respectfully submits that the matter is being considered by

the appropriate authorities for shifting the above stated families so that the

remaining area also may be encroachment free.

£ Y
/4 @\ A IS Hence, the present affidavit is being filed for the kind consideration and
Y

pelusal of this Hon’ble Tribunal.

Nah
=1 7 16. 1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

VERIFICATION

Verified at _on this day of December, 2024, that the contents

of the above response from paragraphs 1 to 16 are believed to be true and correct

to the best of my knowledge and belief. No part of it is false and nothing material

has been concealed therefrom.
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ANNEXURE 6
COURT NO.13 SECTION XVII
SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS AR ¢

Petition(s) for Special Leave to Appeal (C) No(s). 28336/2024

[Arising out of impugned final judgment and order dated 04-10-2024
in IA No. 423/2024 passed by the National Green Tribunal]

RAMAN ROY & ORS.

Petitioner(s)

VERSUS

THE STATE OF UTTAR PRADESH & ORS. Respondent(s)

IA No. 274832/2024 - EXEMPTION FROM FILING O.T.

Date : 02-12-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) Mr.
Mr.
Ms.
Mr.

For Respondent(s)

Yatindra Singh, Sr. Adv.
Vibhav Mishra, AOR
Megha Gaur, Adv.
Ashutosh Mishra, Adv.

UPON hearing the counsel the Court made the following

ORDER
1. Issue notice returnable in two weeks.
25 Dasti, in addition, is permitted.

(KAPIL TANDON)
COURT MASTER (SH)

(NIDHI WASON)
COURT MASTER (NSH)



